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	Petitioner 
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The H on fble mt. fretiNch-6-01/4-1  

The +Ion Ible Mr, 

1. Whether Reporters of local papers may be allowed tc 
see the judgment 

2. To be referred to the Reporter or not ? 

3. Whether their Lordships wish to see the fair copy of 
the judgment ? 

4. Whether to be circulated to all othE.,r Benches ? 

vh,htC 

Signature 



THE CENTRAL ADM1M7 4TRATIVE TRIBPNAL, AlLA111910 BENCH, 

ALLAHABAO 

1 

ri.A. No. 350[42 

Cnhotcy Lal 	 • • • 

Vs. 

Nolan of India 	others 	• • • 

Hon Mr. Oin 0 

Applicant 

Respondents 

is application is under Section 12 of the 

ve Tribunals Act, 198:3 praying to issue directions 

ndento to pay the aoplicant the retiral bensfAs, 

pplicant uas aopointed as Safeivala on 13„o„1957 

Adninistrat 

to the re 

2 	 Ti 

• 

under the Irspector of :corks (Special), Northern Bonney, 

Allahabad, He sought voluntary retirement u,e.f, 31.1.1933, 	1 

It is state that retirel benefits are not psid to the 

1pplicant d rite his repeated requests. Hence the aarlicant 

ho= come up for the chief mentioned above, before this 

Tribunal. 

3, 	IHave hoard Learned Counsel far the nartisis and 

1 . 	 ed the . records, The respondents in Pars 12 of the 

Counter Affidavit hove stated that no request of the applicant 

eceived in the past about payment of the retirs1 benefits. 

The respond nits videannexur9-3 dated 3,9,02 have informed 

the arnlica t that his request for release of the retits1 

benefits co Id not be considered as some thumb impression 

affixed on th= Service Book by him does not telly with the 
d  a-- 

Thumb imy a sion 4f1H4rIthe papers submitted by the anplicant 

for getting the pension etc, 	It appears vide Annex 9-3 

that the applicant had already submitted the papers 

4 



getting the retire' benefits. The resrondents ds not disown 

their liability t2 pay the ratiral benefits to the aeplicant 

as stated in Fare 11 of the Counter Reply. 

The respondents, hove, however, filed a note written 

by thu applicant together with the reply to the rejoinder, 

accnrding to hich tha a4licant had oiven ur hin clwim 

regardinn pan , ion etc. 	The applicant hss emphatjcally denied 

: this note in aro 3 ef his rejoinder affidavit. Moreover, 

I 
this note has nou loot its significance in view of the facts 

stated by the reseohdents in Para 11 of the Counter Reply. 

In vied of the discussion made above, the application 

in allawed with the directions that the respondents shall settle 

the retiral benefits which the applicant is entitled to get 

wY.tin a periJod of 2 months from the date of communication 

of thin ordet. 

re will be no order as tc,  costs. 

  

(2 11 , 72--- 
rember 1/42) 

Allohabad 

dt.13.11.32 

sole/ 


